
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

IN 

Original Application No. 41 of 2019 

In 
I.A. Nos. 2 & 3 of 2021 

K. Srinivasan, 
.Applicant 

Vs. 

Reliable Polymers, Chennai 
and OTHERS. 

...Respondents 

STATUS REPORT BY GREATER CHENNAI CORPORATION 
IN O.A. No. 41OF 2019 

1, N. Thirumugan, son of Mr. Natarajan, Hindu, aged about 52 years, 

The Zonal officer (i/c), Zone - XIlI, Greater Chennai Corporation, having 

office at No.115, Dr. Muthulakshimi Salai, Adyar, Chennai -600 020, do 

hereby solemnly affirm and sincerely submit as follows. 

1. I am the Zonal Officer (i/c), Zone - XII, Greater Chennai 

Corporation and hence I am well acquainted with the facts and 

circumstances of the case. 

2 I respectfully submit that Thiru K.Srinivasan resident of Achuthan 

Nagar 1st Street, Ekkatuthangal, Guindy, Chennai 600032.filed application 

before the National Green Tribunal in. O.A No. 41 of 2019 in IA.No.02 & 03 of 

2021 with the prayer to take immediate steps to remove the plastic unit and 

demolish the unauthorized structure which has been constructed without 

obtaining proper approval from competent Departments. 

3. In the reference cited, the Hon'ble National Green Tribunal order 

dated 04.06.2021 in O.A.No.41 of 2019 in I.A.No.02 & 03 of 2021, filed by Th. 

K.Srinivasan as follows:- 
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"8. The Pollution Control Board is also directed to file detailed action 

taken report for the violations noted by them in respect of the operation 

of the 1st respondent-unit as in the earlier report it was mentioned that 

they did not obtain consent for their operation for more than 2 years and 

only subsequently it was applied and obtained and what is the action 

taken by them for the past violations committed by them, 

9. The Committee, the Pollution Control Board and the Greater Chennai 

Corporation are directed to file their respective reports on or before

02.07.202 1 by e-filling in the form of searchable PDF/OCR supportable 

PDF and not in the form of image PDF along with necessary hardcopies to 

be produced as per Rules.

10. The Registry is directed to communicate this order to the members of 

the Committee, Commissioner, Greater Chennai Corporation and the 

Chairman, Pollution Control Board for information and complying with 

the directions. [8] 

11. For consideration of further reports, post on 02.07.2021." 

It is submitted that the CMDA approved the layout As per second

master plan Block No. 1, Survey No. 92 of Ekkatuthangal Village is Partly

Industrial Use Zone and Partly mixed Residential Use Zone. As per the CMDA 

report, the factory is classified as industrial use zone.

5. As per the building is concerned, the factory is functioning in the 

Shed. Hence the Greater Chennai Corporation issued call for the approved plan 

on 28.06.2021 and action will be taken as per Section 56, 57 read with 86 of 

the Town and Country Planning Act 1972 and photos and necessary

documents enclosed.

6. Irespectfully submit that the factory Reliable Polymers have 

obtained trade license under the Section 287 of the Chennai City Municipal

Corporation Act, 1919 for "Engineering Works" for the official year ending till 
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31st March, 2022. I further submit that the factory is working day and night 

shifts based on the letter from Zonal Health Officer Zone XIII dated 

24.06.2020 for the production of medical components for using life saving 

ventilators with subject to following certain conditions:- 

.The norms of TNPCB should be strictly followed with regard to 

noise pollution. 

.Staffs should be deployed as per norms of Govt & Labour 

Department during the Lockdown period. 

Precautionary measures for Covid-19 like wearing face mask 

properly, keeping social distance, using sanitizer and hand washing 
facilities should be provided for all staff. 

Fire precautionary measures should be adopted as per norms of 

divisional fire office. 

. Life safety measures should be adopted to the all staffs working in 

the unit. 

If any lapses of the above conditions, this permission will be 
revoked accordingly. 

It is therefore respectfully prayed that this Hon'ble Court to be 
pleased to pass such other further order or orders as this Hon'ble Court 
may deem fit and proper in the circumstances of the case.

ZONAL OFFICER
ZONAL OFFICE-XII 

GREATER CHENIAL CORPORATION Solemnly affirm that Chennai 
Before Me 
ASA (231|2019) 
19 Addl. las chombesHigh Cout, Ch-loy 
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Greater Chennai Corporatlon 
Revenue Department 

Licence under Section 287 of CCMC Act 1919 

N13 13-170-004165/2021-22 
27/03/2021 
D.SRINVASAN 
DEVARAJAN 
NO.21C.ACHUTHAN NAGAR 2NDD 
ST,EKKATTUTHAINGAL,CHENNAI- PINANPaid: Rs. 3465, Haf Year: I/20-21 

32 

Zone 
Division: 
Receipt No: 2020-21/ON/0899043 (27/03/2021) 

Licence Code: 
Dale: N170 

Thiru/Thiruma 
Slo, Dlo, w/o: 

Address 
PTNAN: 13-170-IN-03646 

Trade Name: RELIABLE POLYMERS
6,250.00having pald to the Greater Chennai Corporation a fees 

Area in Sq.Fl.. 4200.00 
hereby licensed for the trade 
at the Bulding Name/Door No 1Achudhan Nagar 1at Sireat, Achudhan NagarjEMkatuthanga, Chenal, Taminadu-40032 

ENGINEERING WORKKS 

for the officlal year ending 31 March 2022 

S.No Purpose of DD| DDNo DD Date DD Amount DD Drawn on (Bahk Name & Branch)_ 

1 License Foe null | 6.250.00
License Fee Gonservancy Charges Motor Erection Fee Molor Using Fee . Penalty 

5,000.00 1250.00 NULL NULL NULL 

Grand Tota: 6,230.00 
(Rupees Six Thousand Two Hundred Fity Only ) 

No .Chad looour BnoUd noc be enieriained. 

T denl he name board of the trade in reglonal lenguage, 53:2 Tam Engkn d oher g 
4. neide and outside whtawash, paintinga. toidet nd urinai uncions ahoud be provioed 8s par norma n 19 0ys om 

L.du the 

For Commissioner 

This s the computer penerd oertieate. Seel and 5ignsture ls not heceay 
cOMMON CONDITIONS FOR ALL TRADES 
The Licencee she caUse the tlooning of the premises to be pavod or olheisa mndered mcericus and sutably dralined and ac tmes be maintalined in good order and ruper. 

peiss propeiy enco Opo 
. He shall cause every parnt of the intemal surtece of the walle and celing of every bulding upon the said premises to be Imewashed in Dhe months afnuary erduy Bo 

rected by he co 
The Licernceeahal provde B suheent BuppyDure enO whooe inna 

A fle ef 
yhano Venon Bhdght e may be proviood in or n connecon h the Baid pramisas fo be mahtained at sl ime Ih good orders 

An Inapection book shouldbe mataned in me kcenced premse The intinactona gian in the ihepacson ook shoud be cardedout wein bo Ene specied theren
POve cnns non con nin pro 

e. Licences ued by the Corooatoo CDCnabee
Cemnn sD noel the ripht to evoke the lioence at any bme 
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12Thelcenseethoulsinstal cTV unts n the pube buldingain accordence weh te T.N. Uban Local Bodlesinstaion df Coaed Crut Talevision unE h ie 

Rules, z012. 



From 
TO Zonal Health officer

7one-) 

No:115, Dr.Muthulakshmi Salai,
Adyar, Chennal-20 

z.O.xIl.c.No.H1/Spl/2020 

M/s. Rellable Polymers, 
lo:1. 1" Street, Achuthan Nagar, 

Ekkattuthangal, 
Chennal-32 

Date 

Sub Greater Chennai Corporation-Zone-XilPublic Health DepartmentReliable Polymers, No:1, Achuthan Nagar 1" Street, Ekkattuthangat, Chennal-32 Permission Request for run the manufacturing unit o medical components to be used for ventilators beyond 6 pm. or during night time-Inspected the Premises - Permission- Reg 
Hon'ble National Green Tribunal, Southern Zone, Chennai orderNo.LA.41 of 2020 (Sz) in original application No.41 of 2019 ($Z) Dated17.06.2020 

Ref: 

2.Your requisition letter dated 22.06.2020 

********** 

In the reference 2cited, the reliable polymers have requested to operate the unit in 

beyond b pm. 

In the reference 1" cited, the Hon'ble National Green Tribunal, southern Zone, chenna 
has stated that applicant can apply to concern local authority for permission to operate beyond
6 pm. or during night time with appropriate condition without causing any disturbance to the 

residents of locality in accordance with law. 

The applicant has submitted letter to run his factory unit for manufacturing of medical 

components / accessories on work order to be used for life saving ventilators. 

In view of the importance of the product manufacture during the period of covid-19

pandemic, after Inspection of premises by Zonal Health team comprises af ZHO, SO & SI, it was 

found that the premises has been restructured to resolve noise pollution to the others 

Hence, permission is granted to run the unit during night time with subject to the 

following the conditions, 

1. The norms of TNPCB should be strictly follówed with regard to noise pollution. 
2. Staff should be deployed as per norms of Govt & Labour Department during the 

Lockdown period. 

Precautionary measures for covid-19 like wearing face mask properly, keeping social 

distance, using sanitizer and hand washing facilities should be provided for all staff. 

4. Fire precautionary measures should be adopted as per norms of divisional fire office. 

5. Life safety measures should be adopted to the all staffs working In the unt. 

If any lapses found this permission will be revoked accordingBY 

Zonal Health Officer -13 

ZONAL HEALTH OFFICER 
ZONE 1 

GREATER CHENNAI CORPORATION 

HEALY 
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